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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
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New Delhis this the 27 - day of August;2000F

HON*BLE MRTSIRTADIGE,VICE CHAIRMAN (A)..

HON'BLE MREKULDIP SINGH,MEMEER ()
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shd Sohanbir Singh (TGT SCB)§
Seniority No' 1551, posted in

GBSSS DDA flatsy East of Loni Road
(Disttorth East)y

Delhi=93

Sh3Krishan pal singh (TGT sC 8),
Seniority NoT1504, posted in
G.855SS G:kalpur Villagey
(DisttiNorth East) Delhi=94y
shiHapal Singh(TGT skt)
Seniority NoS737, posted in
6iBissS =D BlockjNandnagari’yd
(DisttsNorth East) Delhi=93

sntiMeenu Dutta (TGT sc38),
seniority No%1293, posted in
SKU DDA flats§ East of Loni
Road (DisttiWorth East ),
Dal hi=93,

shiNareshpal (TGT skt),
Seniority Noli684, posted in

GBSSS west Jyoti Nagar,
(0i sttiNorth East) Delhi=94

sheRaj Kumar Shama -(Tr;f S¢ ')’
seniority No,1566, posted in
GBSSS Gokalpur Uilla@

© (DisttfNorth East)

gy

Del hi =94

3 shiDharampal Singh (TGT-Skt%)

Seniority NoW09posted in

GBSSS=B Blo ckZNand Nagariy
(Distt‘aNorth East),

an tUsha Malik (TGT)
seniority Nod081, working in
GBSSS Dilshad Ga_;danf“,a

(0i sttdNorth East),
pel kT FadN L JApplicantsd

(By Adwocate: Shri UFis,Chaudhary)
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1. Director of Educationﬁ
Govtd of NCT of Dell'd“‘
old Secretari.aif”‘
Delhi*ﬁ

23 PyiDirector of Education?y
" DisttiNorth Easth

Yamupa Vihary

Delhl w53

3 Gutd of NCT of Dalhiy
through its Chief‘ Secretary“’i
57 Sham Nath Margy

Dal hif
4 Union of India
through Secretaryy
Ministry of ;Human Resourcesy

Davalopm en.tf
New 0l hifFi Aoidtale .‘fRBSpondentsE;q

(By Adwocate: Shri ABharduaj; proxy for
Shri Rajan Shama-g.‘)’b
DROER
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Rpplicants seek a direction to respondents
to remove the anomaly regarding their salary vis=-a=-

-
Trnars

vis that of their juniors, and also for their/\UpﬁB fhe

s

date pay fixationd

27 Specifically it is contende‘d that applicants
3 and 7 are being paid less than one Shri Mahindra pal
who is their juniorj epplicants 1;2 and 6 are being paid
less than one Shri Udai Vir Singh their junier; and
applicahi:s 4 and 8 are being paid less than one

Mre¥ Bharati Saxena their junior%

34 These assertions have been denied by
respondents in para -4(13) (A) (B) and (C)_ stpported

by figures giving particulars of pay drawny which

~has not been specifically rebutted by applicants
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. in their rejoinderyd Instead in the corresponding para

of the rejoinder it has been contendsd thus

Mpplicants simple case is that thay
should not get lesser salary than their
juniorsd Non-joinmg by the applicants
in dus course w rersbesaaets has bePn dug
to illegal action of respondents in
quashing their panel and the said action
has been struck down being illegal
by the Hon'ble Tribunal and Hon'ble
Supreme Court of Indiad Therefore tle
applicants cannot be made to suffer Epr
the illegal action of rBSppndents? Ibn;ble
C Supreme Court had prdatected the seniority
| of the applicants as per their ranks in

the select panel over the persons appointed
during the pendency of the proceedings ‘3

In fact denial of applicants! claim for a
salary not less than theig juniers rendery
the Hon'ble Supreme Court's orders infructious
which is impossible in lau or othewissiu

4, Applicants have not succesded in establishing
through their pleadings in the presant DA that their
salaries as shown in paras _4'(1':.’,'), (n), '(B) and (c)

of res;:oncﬁnts; reply, has x:esulted in the tbn'ble

Sup rame Court's order being rendsred infructuousy

If they have any grisvance in this regar ,‘ it is open
to them to file a fresh OA in this m;ést_:;ﬁéix/arter

laying a proper foundation in respect of their grievancﬁfﬂ

54 Giving libsrty to applicants as aforesaid
the OA is digosed ofy N costed
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( KuLDIP SINGH ) : ( s.R7ADIGE
nmam(a) VICE CHAIRMAN(AY.
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